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Wev mellmv iw Godwari Express

3426. SHRT K. Al SWAMI: Will

the Minister of RAILWAYS be plea-

sed to state:

(a) whether Government are aware
of over-crowding in Godavari Ex-
press which runs between Waeltair
and - Hyderabad; and

(b) what steps are being taken to
inerease train accommodation  bet-
ween Waltair and Hyderabad?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes,

(by For want of room cn 7/6 Go-
davari Express to haul an additional
coach as a regular measure, sug-

mentaton of the load of 7/8 Goaa- *

vari Express has at present, not heen
found operationally feasible,

L]

Discrimination against Indian
Employees in U.S.A.

3427. SHRI R. N. RAKESH: Wwill
the Minister of EXTERNAL AFFAI-
RS be pleased to state:

(a) whether discrimination against
Indian employees for promotion and
other facilities in the Services is
openly practisedq by Government in
the United States of America;

(b) whether the Indian employees
are victimized and penalised and
have not bten given promotion and
salary as ruled by the Supreme
Court of the United States (Dougall
V. Sugarman 1972-73) in favour of
aliens; and

(¢) whether the United Nétions‘ in-

vestigateg the Covernment. of the

 Uniteq States for violationg of jinter-
national law 'in case of resident aliens
in general angd Indiang in particular?

THE MINISTER OF EXTERNAL
AFFAIRS  SHRI P. V. NARSIMHA
RAO): (a) and (b). Government
is not aware of such cases, Aécord-
ing to the cited decision, the Gov-
ernment of the Uniled States may
prescribe U.S. citiztnship' as a gquali-
fication for holding certain offices
and has the legal sanction tp exclude
aliens from  appropristely. defined
jobs. Ii carnot however msatute a
flat prohibitory ban on the- tenﬁ-y of
alieng into the competitive clasgified
civil strvice. Cases have come to the
notice of the Government of India
where people of Indian origin have
filed suits in U.S. courts against pri-
vate U.S. firms and organisationg for
alleged discrimination because of
their national origin and have won
private settlements.

(¢) No, Sir.
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